
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

(PRINCIPAL BENCH)

Appeal No. 20 of 2025

In the matter of

Bahadur Ke Textile & Knitwear Association

Applicant

V/s

Punjab Pollution Control Board and another

. . . . . . . Respondent

Repiyby way of afTldavlt of Er. Gurmit Singh, Environmental Engineer,

Regional Oflice~3, Ludhiana on behalf of respondent Punjab Pollution Control Board.

I, the above-named deponent, do hereby solemnly affirm and state as

under:

RESPECTFULLY SHOWETH

Prellmlnary submissions

1. That the Bahadur Ke Textile and Knitwear Assoclatlon, Bahadur Ke Road,

Ludhiana (15 MLD CEI'P), has mea the present appeal u/s 16 (C) read with

section 18 of the National Green Tribunal Act, 2010 and read with section

33-B (C) of the Water (Prevention and Control of Pollution) Act, 1974 against

the order dated 08.01.2025 passed by the Punjab Pollution Control Board for

imposition of Environmental Compensation with a prayer to set aside the

impugned notice dated 17.12.2024 to Issue directions under section 33-A read
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2.

3.

4.

with letter dated 10.01.2025 imposing Environmental Compensation vide

order no. 03 dated 08.01.2025. A prayer has been made to gram Interim stay

In the case.

That briefly submitted the competent authority namely the Chairman, Punjab

Pollution Consol Board has passed an order bearing no. 03 dated 08.01.2025

for imposing of Environmental Compensation upon appellant common effluent

treatment plant of 15 MLD capacity Installed at Bahadur KeRoad, Dyeing

Complex, Ludhiana for violation of proWslons of me Envlronmental Laws. The

OI'd€f baring no. 03 dated 08.01.2025 has beau conveyed to me Chalrman,

Bahadur Ke Tactile & Knltwear Association (SPV), C/o M/s Adinath Dyelng &

Finishlng Mllls, Bahadur Ke Road, Dyeing Complex, Ludhlana by the

Environmental Engineer, Punjab Pollution Control Board, Zonal OfNce-2,

Ludhiana vide letter no. 148 dated 10.01.2025.

That by passing of the detailed order bearing no. 03 dated 08.01.2025

(conveyed to the appellant vde letter no. 148 dated 10.01.2025), the

Chalrman, Punjab Pollutlon Control Board has imposed Environmental

Compensation amounting to RS. 3,73,57,S00/- (Rs. Three Crore Seventy-

Three Lac Fifty-Seven Thousand Free Hundred only) upon 1S MLD CETP for

violation of the prowslons of the environmental laws In accordance with the

formula and methodology evolved by the Central Pollution Control Board and

adopted by the Punjab Pollution Control Board.

That vide the said order no. 03 dated 08.01.2025, the Environmental

Compensation amounting to Rs. 3,73,57,500/- (RS. Three Crore Seventy-

Three Lac Flfty-Seven Thousand Eve Hundred only) was imposed for the

period of violation of 1504 days from 07.08.2020(date of commissioning of 15

mm CETP) to 18.09.2024 (date of hearing befall the competent authority),

as per the following details:

EC=PIXNXRXSXLF -

PI = Violatlon uncleWater Act, 1974 by red category unit = 32

N= Number of days = 1504 (07.08.2020 to 18.09.2024)

R= A factor In Rupee = $00 (Large Scale red category project)

S=Large Scale project = 1.5
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5.

6.

7.

-a-

Munlclp¢l Co

'P°fiOon I.e. Luahu in one
no having population bezel

LF =

Million to five mill

so lon - 1.25

= 32 x 1504 x 500

x 1.5 x 1.25 = as c re FIfe'
One Lac T . 4,51,20,000/- (RS. Four ro

wenzy thousand only).

That It is relevant to mention h ed

ere that the Board has earlier lmpos
Environment C°"'!P¢nSa0O

" UPON the SPV of 15 MLD CETP amounting tO Rs.

77.62.5oo/- (Seventy-seven Lac use
SIxty~Two Thousand Five Hundred OrgY) v

order no. 335 dated 04.10.2022 f the 2021 to
or period of violation from 25.09.

19.04.2022. The amount of Rs. 77 62 500 . - Sl -Two
I , / (Seventy Seven Lac XtY

Thousand Hve Hundred Onl ) was recovered the Board from Bank
Y by

Guarantee of the appellant.

That the amount of Environmental Compensation of 77,62,500/- (Seventy-

Seven Lac Slxty-Two Thousand Five Hundred only) was deducted from the

total amount of Environmental Compensation of RS. 4,51,20,000/- (Rs. Four

Crone Fifty-One Lac Twenty thousand only) at the time of passing the order

no. 03 dated 08.01.2025 and the balance amount of RS. 3,73,S7,500/- (Three

Crore Seventy-Three Lac Fly-seven Thousand Five Hundred only) was

directed to be paid to the Board by the SPV of 15 MLD CFFP.

That the SW of 15 MLD CETP is liable to pay Environmental Compensation

amounting to RS. 3,73,57,500/- (Three Crore Seventy-Three Lac Fifty-Seven

Thousand Five Hundred only) to the Punjab Pollution Control Board for the

violation of the environmental laws.

Reply on merits

1.

2.

3.

4.

That the contents of para no. 01 of the appeal need no reply.

That the contents of para no. 02 of the appeal need no reply.

That the contents of para no. 03 of the appeal need no reply-

That the contents of para no. 04 of the appeal are a matter of record. The

contents of preliminary submissions may kindly be read as part of reply to the

contents of this para of the appeal.
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s.

6.

7.

e.

That the contents of para no. 05 of the appeal are denied being Incorrect that

the notice and letters have been Issued by the Board In blatant violation of

the Dlrectlons dated 09.12.2024 and 23.12.2024 of the Hon'ble National

Green Tribunal in Appeal No. 48 of 2024.

That the contents of para no. 06 of the appeal are admitted to the extent that

the Central Pollution Control Board has carried out inspection of the Common

Effluent Treatment Plant 15 MLD on 24.12.2024. The remaining contents of

this para relating to report dated 26.12.2024 given by Sophisticated Analytical

Instruments Laboratorla Socleties, Patiala are denied for want of knowledge.

However, it is submitted that the Central Pollution CON0'OI Board has placed

on record the copy of the analysis report of the samples of effluent (IS MLD

CETP) drawn on 24.12.2024 and tested by the Central Pollutlon Control Board

laboratory before the Hon'ble National Green Tribunal on 19.03.2025 and the

analysis report has shown the failure of samples.

That the Punjab PollutiOn Control Board has given its version but at the Same

time the Punjab Pollution Control Board is bound by the directions issued by

the Cenh'al Pollution Control Board under section 18 (1) b of Water

(Prevention and Control of Pollution) Act, 1974.

That In reply to the contents of para no. 08 of the appeal it is submitted that

the appellant CETP was afforded an opportunity of hearing before the

Chairman of the Punjab Pollution ControI.Board on 18.09.2024 with regard to

the notice to issue directions under section 33-A of the Water (Prevention and

Control of Pollution) Act, 1974. The hearing on 18.09.2024 before the

Chairman of the Board was attended by Sh. Lallt Jaln, Dlrector and sh. LK.

Kapila, Advocate on behalf of the appellant Bahadur Ke Tactile & Knitwear

Association. After hearing the oMcers of the Board, the repraentativa of the

Bahadur Ke Textile & Knltwear Association and considering the material facts,

the Chalrman of the Board has decided to carry out the following actions:

a) To calculate the Environmental Compensation since the start of

CEFP considering continued Wolatlons being committed by the

SPV by way of dlsdlarging Its effluent Into the Buddha Nallah in

violation of the conditions of Envlronmental Clearance granted
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Y

bY the Mlnlstry of Environment, Forest and climate Cha"96 b
W me

adjusting the period/amount of the EC already lmpos¢°

Board and deposited by the SPV.
V pending with the

b) To process the consent application of the SP

Board, Immediately on merits.

the

e conveyed to
ia n ms 09.2024 wer

.

The proceedings of the hearing he o '
wear Assodauon,

. h our Ke Textile & Km

Chairman and Director of Ba a
2024 and a coPy

o 5798-99 dated 25.09. .

Ludhiana by me Board Wde lens n ' . mental Compensauvn
ure _ A.The EnvIron

. an

of the same Is enclosed as Annex

f the B(jand by passing

the Competent AuthorlfV o
as such was impose UY

3 dated osk>1.zo2s.
order bearing "°. o

9. Brief Fads: Reply thereof

9.1

9.2

9.3

9.4

9.5

That the contents of para no. 9.1 are a matter of record.

That the content of para no. 9.2 are a matter of record.

That the contents of para no. 9.3 are amatter of record.

That the contents of para no. 9.4 are a matter of record

That in reply to the contents of para no. 9.5 lt is submitted that the appellant

has intentionally not enclosed the terms and conditions (General and Special

Conditions) with the true copy of the Consent to Operate dated 11.09.2020.

Some of the special conditions are reproduced below:

"1. The SPV shall comply MM all Me terms and cord/dons of die

meter/ng ofMeAppraisal Cam/mlree ofMoEF&CC`held on 18-03~

2016.

2. 771e SPVshallcomply mol the oawdlfons/st/pu/aakuws Imposed

S

by the Minlsty of Environment, Forest & Glmate Change

(MoEF&CC) while granting me Enwlvnmental clearance Wde no.

10-119/2011-IA-III dated01.12.2014 for thePl'0]EClZ

The SPV snap comply with all the discharge parameters

prescrIbed by Me Board from time to time je., pH@ 615-8.5

Boo @ < 10 m9/L 600 @ < so mg/I, TSS @ < 10 mg/I,

137



N

@0.0lmg/I, ms @2101 ppm, 011 &Ch/vmium @Nil, Su/phkie

QIEWBSG @ m'l, Pheno/lc Compound @ NII, 5AR @ Z RSC @ 3

mg// and Bio-Assay @90 % survival of fish after 96 hours of

10l% e/Wuent ' \

9.6

A copy of Consent to operate issued by the Board with terms and conditions

under the Water (Prevention and Control of Pollution) Act, 1974 is enclosed

B.The appellant has failed to comply Mar the conditions ofas Annexure -

the Consent to Operate.

That the contents of para no. 9.6 of the appeal are a matter of record. The

appellant however has intentionally not enclosed the terms and conditions

(General and Special Conditions) with the true copy of the Consent to Operate

whldi was renewed by the Board. In the renewal of consent following

additional conditions were imposed:

"1. It shall complete is up-gradation/ Improvement 171 iS CETF,

willlin one month so as to advieve me elM/entstandards as per

DPR.

2. SPV shall carry out study in two of /ZS' units as demo for

reduction In Me TDSparameter at Me outlet of CFIR so that

me same may be repeated In the otherun/5. 77rls swayshould

also be completed, wIthIn one month. All other contents shall

remain undlanged 771IS letter shall rema/71 appended with 076

MyrNa/ consent ISsued to SPV for operation of CE7P 15 MLD

under theWater (Prevmtrbn & Controlof poIlution) Ad, 1974. "

9.7

9.8

A copy of the Consent to Operate renewed by the Board is enclosed as

Annexure - c.

That the contents of para no. 9.7 of the appeal are a matter of record.

That the contents of para no. 9.8 of the appeal are denied being Incorrect.

The Hon'ble National Green Tribunal, however has passed an order dated

04.11.2024 in Appeal No. 40 of 2024 (50MLD CETP) and Appeal No. 41 of

2024 (40 MLD CETP) to the effect that dll the next date of hearing no
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9.9

n subjectto
coercive steps In pursuant to the Impugned order will be take

compliance of environmental norms and clearance conditions.

al the relevant
That In reply to the contents of para no. 9.9 of the awe I this

9 12 2024 passed by€Xtr6ct of para no. 10 and 11 of the order dated o . . kind
. educed below for

Hon'ble Tribunal In Appeal No. 48 of 2024 Is repr

perusal and reference:

"pa In Me other two aooeals' wNene/n Me interim order has been

owed there is a clear Environmental Olearance (EO conWay

Ula! there will be no discharge of efliuendtreated water In

Buddha Nallah. In Mepvesewtappeal Counsel for meAppellant

has referred to Me EC dated 1B.12.2014 whereIn the spec/fc

corot/On no. (W) requIres me pvqaonent to maintain zero

d/senarge. 77re ECcondition IN binding. Hence, by way of lnten'm

older, we direct that hl me next date of heanng no coercive

steps /n pursuance to the impugned order will be taken, sub/at

to eomphance with environmental norms and clearance

conditIOns. We clarify Mat non-adherence to the spec/t7c

cowdit/on of maintaining zero Mkrnarye is non-compliance with

the enwmnmenta/norms.

11. Counsel for We Appellant submits that PPCB has Issued order

permits/Ng them to dLsv:/varge in the Buddha Nallah buthe could

not point out how PPCB has passed such an order contrary to

theEC conditions. MemberSecretary, PHCB As requIredto tile an

affidavit as to how contrary to We EC con¢#t/ons such

permissionhas been granted '

1

9.10 That In reply to the contents of para no. 9.10 of the appeal, it is submitted

that there is no contravention. of the order dated 09.12.2024 of the Hon'ble

National Green Tribunal by the Punjab Pollution Control Board. In reply it is

submitted that the order dated 09.12.2024 was passed by this Hon'ble

Tribunal subject to the oompllance with environmental norms and clearance

conditions and it was clarified that non-adherence to the specific condition of

139



maintaining zero discharge is non-compliance with the environmental norms

In view of these facts of me case, notice to issue directions was Issued by the

Board with an opportunity of hearing before the Competent Authority but no

coercive action was taken by the Board against the appellant.

9.11 That the contents of para no. 9.11 of the appeal are admitted to the extent of

reply dated 18.12.2024 given by the appellant to the Board wherein request

for withdrawal of directions dated 25.09.2024 issued to the SPV of 15 MLD

CETP was made.

9.12 That the contents of para no. 9.12 of the appeal relating to the order dated

23.12.2024 of this Hon'ble Tribunal are a matter of record.

9.13 That the contents of para no. 9.13 of the appeal relating to reply dated

06.01.2025 of the appellant are a matter of record.

9.14 That the contents of para no. 9.14 of the appeal are a matter of record.

9.15 That in reply to the contents of para no. 9.15 of the appeal, it is submitted

that the appellant CET? was afforded an opportunity of hearing before the

Chairman of the Punjab Pollution Control Board on 18.09.2024 with regard to

the notice to issue directions under section 33-A of the Water (Prevention and

Control of Pollution) AA, 1974. The hearing on 18.09.2024 before the

Gialman of the Board was attended by Sh. Lalit Jain, Director and sh. I.K.

Kaplla, Advocate on behalf of the appellant Bahadur Ke Textile & Knitwear

Association. After hearing the officers of the Board, the representatives of the

Bahadur Ke Textile & Knitwear Association and considering the material facts,

the Chairman of the Board has decided to carry out the following actions:

a) To calculate the Environmental Compensation since the start of

CEFP considering continued violations being committed by the

SPV by way of discharging its effluent Into the Buddha Nallah in

violation of the conditions of Environmental Clearance granted

by the Mlnlstry of Envlronment, Forst and Climate Change by

adjusting the period/amount of the EC already imposed by the

Board and deposited by the SPV.
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-9-

b) To process to
C C°llsent a 1

Board PP cation of U'le SPV pending with the
I ImmediateY On merits.

A copy of the PtocE€dl
"9sof the hearln held 1 . 4 conve ed totheg on 8.09 202 y

3DDellant vide letter
no. 5798-99 dated 25.09.2024 has already been placed

on record as Annexure -A. . 2 2024
There is no vlolatron of order dated 09.1 .

and 23.12.2024 of this Hon'ble Tribunal as alleged by the appellant In this

para of the appeal.

9.16 That the contents of re no. 9.16 of a Gelatin to the minutes of thepa the ppea g

hearing held on 07.01.2025 as conveyed to the appellant vide letter no. 254-

55 dated 17.01.2025 are a matter of record.

9.17 That the contents of para no. 9.17 of Me appeal are denied being incorrect

that any amrrrary action has been taken by the Board In violation of me

orders of this Hon'ble Tribunal as well as the principles of natural justice.

.v

B.

C.

D.

E,

Grounds: Reply thereof

That the contents of para 'A' of the grounds are wrong hence denied that the

Board has Imposed Environmental Compensation vide order no. 03 dated

10.01.2025 In blatant violation of the aden dated 09.12.2024 and 23.12.2024

of this Hon'ble Tribunal In Appeal No. 48 of 2024. Appropriate reply has

already been given in para no. 08 of the reply on merits and para no. 9.15 of

the brief facts.

Their the contents of para 'B' of the grounds are.repetition of the facts already

mentioned in the appeal to which reply has been given by the Board In para

no. 06 on merits. The same may kindly be read as part of reply to the

contents ofpara 'B' of the grounds.

That in reply to the contentsof para 'C' of the grounds, the reply given to the

contents of para 'A' of me grounds above may kindly be read.

That the reply given in para 'A' of the grounds above may kindly be read as

reply to the contents ofpara 'D' of the grounds.

That the reply given in para 'A' of the grounds above may kindly be read as

reply to the contents of para 'E' of the grounds.
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-10-

F.

G.

H.

1.

J.

K.

That the contents of para 'F' of the grounds are a repetition of the facts to

which the Board has already given reply In para 9.5 of the reply of brief facts.

171st the contents of para 'G' of the grounds are denied being Incorrect. The

Environmental Compensation has been imposed upon the appellant for

violation of the provisions of the Environmental Laws and the details are given

In order no. 03 dated 08.01.2025 passed by the Competent Authority of the

Board.

That in reply to para 'H' of the grounds, lt Is submitted that the Punjab

Pollution Control Board has given its version but at the same time the Punjab

Pollution Control Board is bound by the directions Issued by the Central

Pollution Control Board under section 18 (1) b of Water (Prevention and

Oontrol of Pollution) Act, 1974.

That the contents mentioned in para 'I' of the grounds are to be adjudicated

by this Hon'ble Court.

'l71at the contents of para 'J' of the grounds relating to the Judgment of the

Hon'ble Supreme Court of India are a matter of record.

That in reply to the contents of para 'K' of the grounds, following reply may

kindly be read.

II

a)

b)

C)

The Hon'ble Supreme Court has considered the concept of Polluter

Pays Principle in Indian Council for Enviro Legal Action and other

v/s Union of India and Others (1996) 3 SCC 212 para 16; Vellore

Gtizens Welfare Forum v/s Union of India (1996) 5 SCC 647 para

12~18 and held that Polluter Pays Principle Is accepted principle and

part of environmental law of the Country even without specific

statute.

The Hon'ble Natlonal Green Tribunal was established under the

provisions of the Natlonal Green Tribunal Act, 2010.

According to the provisions of the section 19 of the National Green

Trlbunal Act, 2010, the Trlbunal shall not bound by the procedure

laid down by the Code of Cwll Procedure, 1908 but shall be guided

by the principles of natural justice. The Tribunal shall have the

power to regulate is own procedure. The Tribunal shall also not

1»._\i}.L ;.»;:
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-11-

d)

e)

f)

bound bY the rules of evidence C

u ontalned In the Indian Evidence
Act. However, for the

P FPOSB of discharging its functions, the
Tribunal shall exer

else' Powers of the Civil Court as prescribed

under Civil Procedure Code.

According to Section 20 of the National Green Trlbunal Act, 2010

the Tribunal shall BPPIY the principles of Sustainable Development,

Precautionary Principle and the Polluter Pay's Principle while

passing any other, decision or award.

In the exercise of its powers and performance of its functions

under the Water (Prevention and Control of Pollution) Act, 1974

and the Air (Prevention and Control of Pollution) Act, 1981, the

State Pollution Control Boards are empowered under section 33-A

of the Water (Prevention and Control of Pollution) Act, 1974 and

under section 31-A of the Air (Prevention and Control of Pollution)

Act, 1981 to Issue any directions in writing to any person, officer or

authority and such person, officer or authority shall be bound to

comply with the directions issued by the Board.

The Hon'ble National Green Tribunal (NGT) through its various

orders / Judgments (order dated 3.8.2018, 19.2.2019 passed in

Original Application No. 593 of 2017, order dated 6.12.2018 passed

in Original Application No. 125 of 2017 and M.A No. 1337 of 2018,

order dated 13.12.2018 passed in Original Application No. 1038 of

2018, order dated 12.3.2019 passed in Original Application No. 710

of 2017 Original Application No 711, 712 of 2017) has empowered

the Central Pollution Control Board (CPCB) to lay down the

methodology to assess and recover compensation for not setting

up of .ETP, CFTP, STpfor damage to the environment and utilize

such amount In terms of an action plan for protection of the

environment. On the directions of Hon'ble NGT dated 03.08.2018 in

the matter of OA No. 59312017 (WP (CIVIL) No 375/2012,

Paryavaran Suraksha Samlti &Anr. Vs. Union of India &Ors, the

CPCB has prepared Methodology for Assessing Environmental
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-12-

1.

compensation. The Methodology prepared by CPCB has been

accepted by the Hon'ble National Green Tribunal vide orders dated

28.08.2019 in same case.

9)

h)

The formula/methodology framed by CPCB and accepted by

National Green Tribunal is being followed by the State Pollution

Control Boards including the Punjab Pollution Control Board for

imposition of EC on the units violating environmental norms.

The Punjab Pollution Control Board has drawn powers from the

judicial pronouncement of the Hon'ble Supreme Court of India, the

Hon'ble National Green Tribunal and statutory provisions mentioned

above for the imposition and recovery of Environmental

Compensation from the defaulters _of pollution.

I

LIMITATION

11. That the contents of para no. 11 of the appeal are a matter of record.

PRAYER FQR INTERIM RELIEF

12.

13.

That the contents of para no. 12 of the appeal are denied being incorrect that

there is a prima fade case against the respondents and there is balance of

convenience in favor of the appellant. Prlma-fade, the case is not against the

respondent and no balance of convenience Iles In favor of the appellant. No

ground is made out to set aside the order passed by the Board for imposition

of Environmental Compensation upon the appellant. The appropriate reply

has already been given by the respondent Punjab Pollution Control Board in

the preceding paragraphs of the present reply.

That the contents of para no. 13 of the appeal are wrong hence denied. No

irreparable harm or injury will be suffered by the appellant.

EBAXEB

14. It is, therefore, prayed that the present appeal mea by the appellant to set

aside the notice dated 17.12.2024, letter dated 10.01.2025 for imposition of

Envlronmental Compensation amounting to RS. RS. 3,73,57,500/- (Three
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Crore Seven _
WThree Lac -

No Rflv Seven The .
- 03 dated 0801 usana Rve Hundred only) vude order

' .2025 In '¢Spect ofcETp .
dismissed. of 15 MLD capacity may kindly be

Depone_nt

O9- oy- Jo.:SDate:

Place: Jud!/'An o»

(Gurmlf Singh)

Environmental Engineer,

Punjab Pollutlon Control Board

Regional Ofrice3, Ludhiana

(On behalfof Punjab Pollution Centro! Board)

Verification:

Verified that the contents of paragraphs 1 to 7 of the preliminary

submissions and that of paragraphs 1 to 8 ofUse reply on merits, paragraph 9 and

sub-paragraph 9.1 to 9.17 of Me reply .of brief facts, grounds mentioned In

paragraph 10, sub-paragraph A to K, reply to limitation In paragraph 11, reply to

prayer for interim relief in paragraph 12 and 13 and reply to prayer In paragraph 14

by way of affidavit are true and correct to my knowledge as derived from the official

record. No part of the above reply is false and nothing material has been kept

concealed or suppressed therein.

Deponent

Date: og- oy, gm;

Place: 0fn(/404

(Gurmk Singh)

Environmental Engineer,

Punjab Pollution Control Board

Regional Office-3, Ludhiana

(On behalf of Punjab Pollutlon Control Board)
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} All¢l¢n (A/L-Q-A

'he iaravw i's' Na LEFE
a==="""-"; 'ii'§'!

,\.°¢ g."mx

l'UNJAB POLLUTION CONTROL BOARD \ "'°"Gr:
.anal Olfnee.Il. ra.us-u. Buds soCICU OMer. Plum-S. |:

L'-mul' 8¢~ezaldhpp¢uoyuAoa¢um

no. pvc:/sse/zo-z/mu/:ou/.5178-W

Io

cal Point. l.udllillm

/'//Ah 0Ml-J67llIJ/

Dlildam.

Sub

1) The Chllrmqq,

lahadur Ke TulleI KnltwkarAssociation (SPV),

C/o M/sAdinalh ovena FII\HNru mu. Bahadurke load,

Uwlnl Complex, Ludhlana.

7) The Oirruor,

Bahadur KOTamaleI Knitwear Association ISN),

C/0M/s Shri 011111wwwMilli, lahldlllw1016,

Dwmlg Comply, luMlann.

Proceedingof the penunal h¢arln¢ glvm byGermanof the Board on 18.09.2024

w.1.x notke to Issue dhuiloni 0/8 an of the Water (lnwntlon 1 Control of

Pollution)Ur. 1974 asmended In am.

The lollouln; were present:

On bdnll of "CD

Er. GS.Ml}lth\l, Mrmbor Secretary

"I Pardon Gupta, CEE. Ludhiana

in wkxeev Such. Ski. ZO2. ludhnnl

if Nikhli Gupta, so. zo2. ludhlana

On behalfof SPV

Sv. lah! um. Diveclor

Sh. LL Kaplla. Admire, mon'bkSunilmeCourt of lndll

Environment# Englneor, tonal Olflcl-2, Ludhlanl brought on! that Bohldw Mu

Iurtlle Knitwear Association (SPV ful CET?) he instilled and is opening the Common Elllucnt

Treatment Plant (CUP) of capacity 15 MLD for treatment of wmewall from the cluster of

:uu.n~s dyeing mduttriu located at Bahadur KC now In Ludhlana.

Earlier the SPV was fantod consents to operate under Water (P:ew.»mlon .my

(onucl ofPollution)Act, 1914 vide no. CTOW/Renewal/lDH3/2022/18251904 dated 05.07.2033

and Air (Prevention & Control of Pollution) Ad. lil Me no. cl'OAnarlod/lDH3/2023/

20380901 dated zs.01.zoz3. to operate the CETP of capacity 15 MLD for me ucatnncm of

ellluunt generated from alyelng lmlusula Ioated at Blhadwke Road, Ludhlana, both Hut'

consent had expired on 01.01.2023and 31.03.2024 respectively.

Since the lncupllon and cornmlsdonhg, Me sw of 15 MLD capaduy u In-in;.

umsucd by the Board from :ma In time for the compliance of Me provisions Q! environmental

4.lw~. especially Me Water (Prevention and Control of Polutlon) An, 1974 by way of Issuing

nlncvs rcquczlx, rcmlndcls and affording of opponunilirs of heating before the Comnetw
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Authodty.The officersof theBoardare alsooarrylngoutiha ronNymonitoringof the Common

Effluent Treatment Plant slnua the eommlsslonlng of the CETP.

The sw, BKTXAwas dvnn personal hearingbelorn the Chairman of the Board on

16.06.2023 u/s 33-AofWater (Prevention It Control ofPollution) Act, 1974 as amended In 1988

for non-achlevcmentofeffluentdlMargcstandards at finaloutletofCETP-15 MLD. After heaving

the reprcsenmlons of the sw and the officers of the Board and considering the relevant (acts

of the case. theChalrman of the Board hasdecided as under:

1.

2.

3.

SW shall submll a "me bound proposal for up-nradallon and augmcnlallon of the CUP

in;wlrhVinGranso astoxhlevemepresulbedstandardsaswell as the standards as

mentioned inthe DPLappralsad at thetlrne ofapprovalof financial ald received from, aha

Gcwmmenl(ov \hIs cm,wllhhl30dun

swshall sutamlt a time bound proposal for 2nd Phamofup-gndallon ofCET? to2lD along

wlrh FERT Ulm as per the condluon of Emnronmenxal Clenrnnce named by MoEF&CC,

within 30divs

sw shall ulre all DQCCSSIIY meagresm reduce the eancentmlonof variouspollutantsat

source lndudlng pretrealmefll in the member unit wherever required so asmmeetwith

Inlet stansurds of on at end and Issue necessary dlrealons to this Ellen to the member

unlls.

i

4.

5.

s.

7.

Till the up-gradation of (ETP, SPVseal operate the existing CETP with ben of he abllrty,

adequately and eflldently so as to ldllevo theprescrlbeel standards.

SPV shall also workon the removalof colourat the llnaloutlet of the CEYP lo achieve the

desired standardsaswell as to thevisual satlsfaetlon.

swshall xubmlt the performance bunk guarantee °! rernalnlngamount alterdadudlon of

theECLe. (2,40,00000- 77,s2.500I :.s2.s7.so°1dRS. 1,61,37,§00/»,within 15do

swshall get Installed SCADAenabled flowmeterswithallthememberunits at Intake supply

(submersible pumps I MC slllWlv l other sources) haMnl connectivity with the Onllne

MonltorlngSystem ofcmand access toPunjabPolutlon Control Board,withinone month

to ensure that no bye-pass of effluents is beingoperated by them. Till the lnsxallatlon of

mMmeters, the Industry shall must have EMF or l1\¢d\1l*GI meter at mintaka supply for

whldr record is to be maintained onday todayhails.

a. SPV shall provldts flowmeter. kw cameras and Onllna Monitoring Medranlvll II Its llnal

outlet kadlnl to BuddhaNallah,mlhln onemonth.

9. Environmental Compenutlon for the period of 20.04.2022 to 11.05.2023 (data of last

samptlng) sham be lrnposed on the SP for not optrratlnl to. CU P'°9°'*V and ellklonllv

rcsultlngIn non-nehlcvcrnentcl results. lteglonalOfllee»3. urdhlana to calculate theamount

of Envlronmental Compensation and obtain necessary approvals.
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w. Leal man lulnxl the SPV (GTP 15 MlD, Bahbdur Ke Rand. Ludhiana) and lu °*"°'°"
mrbe h""i°¢

(M/IBahldur KoTaleIWlwlarAuodathn um asMlas cnvwere

in Me Compnlen! Coon of Iurlsdlalun.

f h Marin! "'°""°"°d lbovc from

TheSPVhu not comphodwithMededslonso c °

zonal no.I no final no. 06 ax \hl sw has neither aubmhled :nv vwnwl xo 1a0ps zm no/

submitted bent Guarantee of remaining amount :indsductlonof lhc EC

The cm of www 15 mm uunluea n lahadurkc Road, Ludhllnl for *'

\rcav.mcnt of cllluem lenented hum IM dyclnl lndusulcs of Bahadurkl :luster ii Lully
4on mon!p\*y basis

weualonauawuuryzozoanacnruheu»¢r¢lldulvmon»l=vedlwth¢W'
ibcd byshe Mud for the

Thecmhas filled loach lm\hestrlngomdlsdurgsstandardsP/"6'

CETP sine: its commissioning.

- I me underWater lrfevonllon
The SPV had applied far renewal of worsen to ope

d c trot of Pollution) An. 1981 Ind

and Comm! ofPollution) An, 1974 and Nl (Puventlm 10 °"

I Board on u.oa.2o2a and II was observed

accordingly. CUP 15 MID was vixlUd by nllldll o the

as under:

1.

7.

a.

4.

5.

CLIP was In openllon loc the ucaunumof effkaem nnerated from the member dyeing

indusulu. DAF wasalso Inline andoperational.

CUP had recently added 03 nowsludge derwuteringmadslnu alongwllh 02 auditing sludge

a-nlriluppumps and then"NNlnmllcd 03machineswere In operation and cumin;oz

were In mndbymode.

The ncenlhr added 01 wood Fred butter of czpadtyOITPH with eydone sepanlor as an

APCDalongwlur scampaddlerdderwasalso Ineperalion.

Duringwhim eflluenl was collected andumlo theBoard's lab for analysis, an per the analyus

:cpm CET? Is a¢hlevlnl llw disdnrn mndards prexuilwd by the MotNccQing( one

paramclcr Le. TDS but It has Iallod to me stringent discharge standards prescnhod by

the Board

CUP is complyingwith the prmnsbnxof theNr (Prevendan & COl\UO' ofPollution)AA.

1981,

TheSWhas lolled to complywalt theUeclslons taken during the personal hearing

dated 16.06.2023 and to achieve stringent sequentdischarge standards. Thus. the SPV was found

violating the provisions of the Water (Prevention & Control ofPollutlon) Act, 1974.

the SPV was granted Environmental Clearance vide r.1oEf&cC letter dated

08.17.2014 for the estahushmenl of cctv based on Zero Uquld Discharge (ZLD). Therealter a

followupmeetingof AppralsalCommittee onCETP
was hold In theMa[F&CCon03.03.2016and

during the meeting lt was decided that the SPV shall Install CETP based on conventional

treatment method In 1st phase and may adopt ZLD In 2nd phlxe. Mlnmes of the sold meetlnn
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has not submlllcd anyproposal
ed xt032016 but thesw

were lstued vide MoEF&CC letter do: . . |

upduo to 1d°r>\ 2nd phase U* zoo.

t Authortty.cum-Secrelaw lo
no sw has Illed ¢ppeals before the Appeln c

Tech and Emdronment against following
Government of Punjab, Department of Sdence "°1°lY

dedstonsof the Board: '

SPV vide minutes of meetlnll datedt lmmnrm of EC amountktg to is. 01 owe to Me

os.101021.

z. tmposltlen of EC amounting to Rs. 77.625 Lao to the SW vldc 8oard's no. 335 dated

4.10.2022

3. Against the dedslon of the Board w obtain Performance Bank Guarantee ofRs. 2.4 Crones

ham thesw.

However, above appeals fled by the sw were decided and dismissed by the

NIM-'IIate Authorltycurn.Secretary lo Government of Punlab, Department of Science,

Technology and Environment vide orders dated 10.0S.N24.

Envkonrnental Compensation (EC) ameuntlng to R$.1 crone has already been

deposited by the SW and ECamounting to R;77.625 lacs has been recovered from the amount

of performance bankguarantee of Rs. 2.4 crone earlier suhmltted by the SW. However, theSW

has not submitted performance bankguarantee of remaining amount after deductionof the EC

amounting to Rx. 77.625 ue by the noun Le. (2,40,00000 - 77,52.500 l 1,62.37,500) Ill dale.

The appeal fledby theSFVaptnst this sohasalready been dtsmlssed by theAppellateAuthority.

The SPV ts not cornplylnl with the dedslona of theCompetent Authority.

Shaw causenotice for refusal of consent to operate under the Water (Prevention

a Consol of Pollution)Act, 1974we Issued tothe sowin anopponunltyof personal hearlnl

£\ before the Chairman of the Board on 09.07.2024 postponed to 1 z.07.1024, postponed to

16.07.2014 and postponed to 23.07.2021 No one on behalf of sw attended the hearing.

Considering the requestofthe SPV, the hearingwas lunhef postponed to09.08.2024. However,

no oneon behalf ofswngaln mended the hearing on 09.08.2021.

Keeping in view the as and eundua of the sw. n was obsemé Thu the sw Is

not serious about resolving Use issues I vwualoas :opened on pan of \he cm is sw is nm

aucnding thehealing beingailorded by the hard lo told the lmplcmentnllonof the pmvlslons

of Envlronmcnul Laws. After considering all the aspects of the use, the Chllffhlll of the Bond

decided topwcecd ex-pane and hewhen the followingéeclslonsz

L

2.

The ronscnt lo °POYll. applied by lho swunder MeWulef (Prcvenllon L Carrol of

Pollution) Au. 1974 be refused asal-pa"te dedslon.

Nolke to Issue dlrecllons us 33-Aof the WslcrAct, 1974 to lake meawrrs to control

the polutlon generated by the car.whldl may lndudi u11101 legal mon agalnsl the
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29.08.2021.

Vwilh

b no nuounl of$p

:csponsiblc persons 01 the SW. lonot the lranslnionofthe B

OF

ulcofvw'""""" band

lmmediow slim. 10 impose Un lppmprlals sfmmnmfn
he 5vv

od l°1

If! CEIIPlo 1h¢zw,l>¢"'"

polluun pay; principle and lo upgndc the ex *I

HMmud.

lh ring endure the chalrmif' o

alongwnh an opponunllv °'U¢f\ona Qi 336.37 bawd
id's lever no. s

to theswvldl Ag:

7he procuedlnllwereggnyqii

inWmphance m thedadslonxofhearingMe :enumto operasunderthe Water

(Freventlon " Control of '°"v\1°»lAA. 1974 was refuted vide no. crownw~=w=VL°H1/1°2'/

25302219dated30.0a.20z4.

In complianceofdirections of theCenualMonitoringCommittee lCMC)- cvca has

campsout lflipcctionand monitoring ofth.Buddha NallahandRiver5u(Ielonoz.0:.202a. the

CPCB has also carried out inspcclion 0104 CETPS Ioaxed an Ludhiana an 22.04.2024 and lnuurl

dnrcctions u/s :annul of me Water (Prevenllon and Conuol of Pollutlon) An. 1974 regarding

noncomplianceof four CETPsof Ludhiana. The CFTP ofcapacity is MLDwas gounod be the learn

of CPCB and following observations were made:

1. Durlnl \he walsh on 2z.ouo2l, the CET? wax found operational with the flow rate of

11.26 MLD. The C£7P revolves affluent through dedicated underground pipeline andMe

treatment Is based onSequentialBatchReactor (SBR) technology. II was lnlormed that

the cm is discharging the treated ellluem lnlo Buddha nallah IMlkh meets Rlvur

5hillel) through underground pipeline [rom the ate. However, as per £C issued be

Mol;F&CC on 08.121014, the CETP Is required to cstabhsh a Zum liquid Discharge

system. .

2. the consent under theAlrAc1, 1981 is valid upto 31.03.2025 for the operation of 15 IALD

cm. llowever, the consent underthe WaterAA, 1974 wasvalid ull 04.01.2013 and Me

Authorization under the Hazardous and Ollie:Wastes (Management & Transboundnry

Movement] Rules, 2016 was wild ul! 0t.x02022 for whkh the CETP has applied for

renewaltoPPC8.

3 During visit, II was informed to the learn the! 36 Dyeing/Printing/washing units had

obtainedmelnlrwshrp fromCUPand connected to the CFTP.

a. Grab samples were cnllmc-d Hom the CUP duringmonllormg; lhr: analysis results of

sample collected from CUP outlet reveals thats a OD: 243 mM (Standard: 30 my),

COD: 587 my/l (Standard: 250 myI)j Chloride: 1904 mg/I (Standard' 1000 my/I) and

sulphide: 16 mg/I (Standard: 2 mg/I) exceeds the notified effluent discharge standards

lu:cm. llentllnirtgmonitored parameterswere foundwithin llrc prescribed standard;

5 further, the grab samples were collected from theSequential Batch Reactor (SBR) un

for miss Z. mwss. The sample Inllysls results reveals that the concentration of r.1tss

2539 me/I (0cslyted value: aaaomg/I) and concentration MLVSS: 1179 n1yj1 (Design-tl

n
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value'ammg/ll arelesslhonthe designed values,whtdr Indicates the poor Operalton

oftheSan.

6. the CE70 has installed onttne centlnuous Effluent MonltorlngSystem IOCEMSJ at the

"na mile! of treated effluent low the parameters pH, TSS, coo, $00 with connectivity

tonewt.cmservers.Durlnglhe visit.theociMswnfoundoperational andvlrlulion

In OCIMS reading compared with the monitored results was also reported which

lndkates the ImproperworkingIvaltdaltonIcalibrationofOCFMSsystem

" °\"1"lt the vlstt. it was observed that the CFI? has provided sludge storage lacllrty and

obtained membership from M/s Re-sustalnabllNyUmlted (M/s Ramsay Envlro Engineers

Llmtted) for disposal of sludge. The cm had disposed 602.685 MT Sludge during the

periodof02.m.202s to 31.03.2024, through TSOF.

Thesw is violatingthe provisionsoftheWater(PrevenUan&ControlofPollullonl

All, 1974,

Environmental Engineer. Zonal O1fic¢.Z, Ludhiana brought on that In light a(

dcficlcndcsnobservedbyCPCBInoperationoftheC£7Psof Ludhiana Installed for dyeing units

on lu visit on 22.04.2021 theCenual Pollution Control Board has Issued drrecllons us 18/1\b)

oftheWaterto-evemlon 8.Control of Pollutlon)ACI, 1974 vide letter dated 12.08.2024 to lake

approbateaction lneludlngimposingEmdronmental compensation and to ensure thatthe CEYP

Isoperated ensuring:

d) Operation/ augmentation of the trulment syslein, lpproprlately, so as to meet the

prescribed discharge standards and to complywith thedlsponl condition mentionedIn the

Environmental Clearance by MotF&CCdated 03.052013 and 08.12.2014 In theaforesaid 40

MLD, SO MLD & 15 mmCETPs. Further, to stop dlschlrdruof treated effluent Into Buddha

Nalllh (rum soMLD, 40MLDa 15MLDCEllPs.

¢\ r)

»°r

Wllh validconsentundertheWaterAn, 1974]Aulhorlzailonunderlhchazardous andOlhcr

Wastes(Management&transboundaryMovement)Rules, 2016formPPC!!andcomplywith

all the condluonrMtnlkmtd thereof.

f) Undertaking regular eallbratlon, maintenance and valldallonofthe OCEMS analyzer: as por

standard opcrallng procedure;/reoommendatbnx of the suppliers. so as m ensure

generation of ccnxlnuous& reliable data.

Punjab Pollullon Control Board was lurthardlncted byCentral PollutionControl

Board as under:

al. TO prescribe disposal condillon lo respective CHP: In accordance with the Erwironrnemal

acarunccby rnozraccdated 03.05.2013E08.12.2014.

e. To prewlbe Inlet slandardi (or CET? In accordance to the CM nollflatlon dated

0L01.2016.
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| to regularly undertake verification of member lndlnlrles or :he cmfor en:

operallon of PETP/FTPbylndMdualmambo: lnduxlry.

° n&conv°l°'P°MM)

Notice to Issue dkectlovuu/s3a~Au1u\1Water(l;f1v!nl»0

Ad, 1974 asumm
ed In nu

was issued
beforeChalrm w aha srv uh IN

anofthe Board °9ponunJly ofamoral henIIn6
Oh 13.09.2024 in

P Willd 10 18.09.2021.

sh. Lalix Jean, of
reno: of the SPV cm» I ,

Advocate Han' o 15 MLD) alongwvlh Sh. LK. Kapfla,I be 5upl¢m¢ coupof
10610 lllendqd lh be I H! I

h a oh;and submitted a we men 9 Yw ichwastaken on fiord To

. ' '°v'=\~nhuv¢» stated oh Nhou ab led by theaN puke ECwas la
swfor 2LD birdI

veatmembut an: on up a
Proper was eoneaMdon theSBR based noon afY

level ucauncng. the repr
csenlatlves funhaf eomanded Urn other two CUP: of w MLD a so

MLD capacitywere dulyunnm 6M I
• 1 WUIany eondhlon/nequlremcnr for zu:um!(¢2(|110f|1

Regardingthe submlsaronofBankGU llprdedx uparintaaaspardaelalnnolpanonallaearlngl o

sw by Chairman Of the Board on xs.os.zo2a, the ntalives Informed that the SPV hasHome

challenged the said decision by we of llnl appeal before the Appellate Authority and Me

decision is pandlng. The ropcaaamadves dlsagraadwhh the raehnlal ohsarvallons as ruportcd

by Ure CPC!! andaw not llnd the same arxepiablawChaswand inslxred not to penalize me SPV

onme bushof the said 1spun. Use nepruernnlvesfunherkrfnrmadmal theswvhas appliedfor

oblarmnnthe consent to operaxu under theWater (Pravendon I ControlofPoluuonl Arr, 19/4

with the aoaru. .

During hearing. u wasobserved byMcCafnpuanl Aurhorlxythat Ura SPVhas been

conuamly pursued by ho Board to sulamk proposal for wgradallon of lho cm to 1lD

technology in consananol wlrhMe EC condlllons andWu not Lu discharge lu effluent lmo the

Buddha Allah. However, the SPV has notnonany nap In lhlxdlrullon. The Ludhiana dohas

been dedarcd as cmkxlly pollutedaredue to vulous reasons and oneofMe reasons is rho

annuities of the lnduslrlal unlu nvlollllon of the environmental norms. Though the Board has

imposed ac andperformance BankGumtree but thesw Is sllll vlolallngMe provisions of me

Water (Prevention andCarrol of Pollution)All. 1974.

The reprexcnmlves of the SW could ml give my salisfactary reply lo the

olnervalions raised during the hearing

Alter derailed dcliberallonsand hearingthe represenrallvesof sw,olricmof Igor:

Board and laking into éonsldnratlon various lunar; lndudhg the se/lousr\cssolthe Issue, the

Chairman or the Board observed Url! :M oblecllw to rcrlraln the discharge of ellluenl Into

Budhh fellah :annul be achlcvednow! wlrh the luannof dlrecrlons. lr Is a Nr case no Invoke

Me provisions of lemon 33Aor the Water (Prwenllorr and Control of Pollution) Act. 1974 for

lswhnre of sullablu: dur.-cuons to Ure SWoperatiNg theCHF of 15 MLD capacilv al Bahadurkc

Road. Ludhiana. Hence.lhcGlnlrrnln oftheBoardIn nerds: of rho powers conlr.-rred u/\ 35A

of 11w V'I"lVI lvrevenllon and Canlrd of pollullon) An, 1974 decided co Issue the kllklmrrg

drrrxllons lo the SFVof CEU' of 15MlD upacily:
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1.

. loll f treatment svsmm of cuP Is
who sw in ensure that the ooeuunn I auuncnu o

d am tandnrds and Io comnlv

appmpnalely made, so as to mee: with lhc prescribe . MIN s

with \hl deposal conditions mentioned in \he Endronmenlzl Ciulance granted bY a w

MlnlitryofEuwunmenx. ForestandAnimateChamdated08.12.2014-

7. The swshall lmmcdlatdystopone dischargeofeffluent from theCE1Pof ISmmcapacity

quoBuddhaNgjhhof any olaf surfacewater body.

»\!or\ (mm"WMumceofdkectlonx uls33~AoftheWater(PreventionandControlofPnllll:innl

MLx97a toTMswof isMLBCMthe :maidtmhunmmM Engineer of Regional Olnre-

3. LvdMnmva may also be dimmed by nth;mdammmM \M above order to carry of :in

lnllowiqactions'

a. To calculate the Environmental Compensation Sims the start of cctv considrnnll

continued vtolotlonshelng¢nrnrnktedbytheswbyweofdlschargngInelllucnt

into the Budha Natluh In violationat the condklons of Environmental (lcnrance

grantedbytheMlnlslty ofEnvironment. ForestandGlrnate Change byadlustlngvw

perlcd / amount of the EC already Imposed batheBoard and depositedbytheSPV.

b, To process the consent tpplkalionoftheswpendingwith theBoard,lmmediawy

on merits.

To personally ensure the compliance of above said decisions and submit report

withmcommendatlonswithout any delay.

You are, therefore, requestedlocomplywiththe riedsionsof thepersonal hr:'unl;

wllhkt stlpulaledperiodandsubrnncornpllnce reporttotheBoard.

emu. n°..5X00,.....

I,
Forlnvon be?\\»¢

go( PunhbPa\lu\lo0 trot Board

Dated asT5al;zw

A copy of the nbave u forwarded to IM Mimbtf secveuwy, Conml Pnhulinn

Control Board, Parish Bhawln, New Aqua Nair. Dtlil- 110032 (or kind kliormalton &

nvccssaryanion, please.

tndxl. ~°.-.5Xol....

For ..¢:?m.
, punlauPoI\utl c nIl IBoald

».»¢.E*lr¥mw$1'f

A copyofthe abousfounded to theEnwkonmenh! Engineer, Pun)abPdlutkm

Consol Board. RegionalOlflcl-3, Ludhiana forlnlomlatlona nxexsarvaction.

(kg, Foran onkm.T:=
PunjabpollutionControl Qoavd
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PUNJA8 PUNJAB POLLU

Zonil Office-ll 2-6aa. non CONTROL BOARD
| B. Bnthlde CICUgm

w . *Cf PIuse~5, Focul P0IDI, Ludhinna

Mu.. "'*~lP¢5gav11

Olflce Dispatch No :

Industry Reglslrslion ID:

Rvglslered/Speed Put

RI4LDH3737982
Dlle:

Appllclllon No: 11846013

To,

Subject:

Rajnnsh Gupta

Bahadur Ke Road

Ludhiana,Punjnb-l4I008

G . I r Pollution) Act. 1974
runt Varied Consent to 0p¢r1t¢'11 outlet Ws 25/26ofWater (Prevention & Centro 0

for discharge of eMinent.

i "Vm outlet for discharge of llw. . , . . ,
With reference xo your application for oblaimng Varied 1¢VaConsent to Open mar

b authorized to o rate aN_ . _Uon) Ad, 1974, y0\lbll'g' .3 lh¢YYerms and Conions aseffluent 11/5 25/26 ofWafer (Prevention & C.

Imp ouT of your premises su Joindustrial unit fordiscbarge of the eflflueul(s

mentioned in this Cenificale

P Q . ¢ 1'§

l. Plniculurs ofConsent lo Operate under ....l.!.».£.... to aheiialiuxtry

Q...¢ -9nl--n

nConsent to 0 rateCenlllclte No. r I LDHJ/2020//1846013

*
*I ate of Issue : I0/09/20)g

=-
Date ofexult :

3I103/202I

ertihcate T) pa '
4Varna!

Previous CTO No. & Villdlty :*...= U

zq-ll/LDH/nc>III/noc/gon /-12/114 0'url/wr blended

f . V~dW?#"q1 'W .
From,2 / /20 o.31/03/20/9

2. Pnnlculan ofthe Industry

Ofllce Distrld

VI e 8: Designation of theAppllclnl
Rajneesh Gupta, (Director)

Address of Industrial premises
BahadurKe Tzxli/e & KnitwearAsxocialion,

BahadurkeRoad,

LudhianaEa.vl,Ludhlana Iii-Ill008

» ll.I Investment of the Industry
34.17 laklls

n-1 oflndun
Red

I\ e of Industry
ICommonI uenf Irealmemplan.

.je of the Induct
La e

Ludhiana Iii

Consent Fee Dctulls
Rs. 63600/- under Water Act, 1974 and Rs. 500/- under

Form foe.

Row Ma!erhlls(Nume wllh quantity per dly)
MA. as it L! a Common Ejluenl Treulmenl Plunl/ur 15

MLDe/Iluenl treatment co//ucil).

Products (Nlmc wllh qumllty per day)
NA. as if L1 a Common Eyluenr Treulmenl Plamfor 15

MLD v uenl lrealmen! capacity

By-Products. if any.(Nlme with qulntlty per day)

'Thu ismupuagmuuleddoaaual/romOCMMSbyPPCB'

BalladurKG Tunic & KnHnvarAuocialion.Bahadur*¢ bond,Ludhlana Eall.Ludllianu hi, 141008

PageI
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Dehllsofthemuhiunrynoprvxusn

Ddnlhofthe Emuenl Treatment Pllnl

Munir of Disposal
15 MLD [In Inphase A/l¢r Trealm in: 0Thad:Spins:2

the :fluent will duchargd min Buddha Nallah)

Domestic uenl@3.5KLDoz themln o!CE7PI
Sundris in beachieved under\Vi¢er(Pr¢v\n¢Iu a

CunlnlofPalhnton)Au, 1974 AxpmcnbedbyPPC8/CPC8/MoEF (as applicable)

NAas it is aCommonEllucmTnutnwvl ?l0"Iful

MLD 0luenl frtulllunl faparny

Tmdz Eglumt@15 MLD (1um1collecxedfw.,of

333 industry Ofbahodur c Road, Ludhiana)

NicE.07u¢v§3.5KLD(E um!collected#

d»Q'¢r¢nl #Ying ulriesofB heRoad, Llldhaqm,

,nan-:-

PLQNJAB

1wwznau

(SuldeepBill)

SrEnvironmcnlal Engineer

forA onMMV

4

(PunjabPolhzdonControlBoard)

II

Endive. No.: .-f

»~"" . u Dated

Awayof the nbovcxx Iurwlldedlo foilowixg formfurma§un-yd»=<=1§'dion p@:

Envlronmemal Engmcvr, PunjabPollution c°m~F8°~lu. RegionalOMen , w\\h the request lo rcpon w.1.t specill

condonionofconsent gnnied lo the SPV,

'Gr

mum

(Smdeep Blhl)

SrEnvirsnmcohlEngineer

forIon-*INV

4

(Punjab PnlhltionControl Dome)

'YNh¢vlQuupnalnlhalalfvhOC»\IMSbyl'P(l'

laid'Kffllilll4Ku:-vAuu¢an»~.u»u»ful¢31n¢\uumamaImam!

by!
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TERMS AND CONDITIONS

2.

3.

4.

5.

6.

7.

8.

9.

10.

II.

12.

13.

N.

IS.

16.

17.

18.

19.

20.

21.

22.

n I Iconsent.

During the period beginning (Yom Nos.

apphcam shall nor dmschuge floating solids or.visiblo.folm.

GENERAL CONDITIONS

This consent is DOI valid for getting power load from :he PunjabStale Power Corporation Limited or for

getting loan from the financial institutions.

months before
The. industry shall IPPIY for renewal/funher extension in validity ofcontent atleast two

expiry of the consent.

l shall confirm 10 the
Th: industry shall ensure that the effluent discharging dimuglz Me authorized on\ et

prescribed standards as applicable from lime w lime. 000 lfe¢s

. . , . .
it iryofnozlessllml |The industry shall plan: mmunumof three suitable vaneues ofuees al the :is

per hectare all along the boundaryofthemdusttial premises.

it-levices/w-
ent planVpollutioaCOW"The achievement ofthe adequacy and efficiencyof the eMuentwe

circulation system installed shall be the entire responsibility of the i we .

handled as per the
. W enenled from the pt¢l\\\$¢S IN Rules. 2008 asThe industry shall ensure that the Hazardous ates . IS h0im4l1'y Movanml)

provisions ofthe Hazardous Was\¢s(M\\\I8¢l'*"*,
ufig-'M "it, in mY manD¢fadverse effect on the envlronmamended time to time , wirhoul any rdof

. th filed outlet and to mama a rcco hThe rcspunsnbilny w monitor the cfllueul discharged from the au 0

:may ofmese f¢pol1$ for whnh I cthe same rests with the industry. The Board shall only test checkg=gm,asmy wnm required

industry shall dcposii the samples collwuonand tesunBfeewllh - '

The industry shall submit balance sheetof every Gnanbinl ye to the concerned Regional Office by was
Lune ofevery year.

The imlusuy shall submit a ywlx certificate to lbc eftccl that no addilionlup-graduioxV modMcalion/

modernnuuon has been earned out during lhercviousf" anhenuisedo industry shall apply for the vineds q.

roes shall be upplicable lo
Any amendments/revbionsmadcby the Board in the zgw;npe.hmits fordischa

the Industry from the day: of such amcndmenWrevismons,

The mdusuy shall not change or alla oNe m recess c

quantity of the eMucnls genenled without the wring permission of the Board.

Any upset conditions IN the phnxfplxnlsofthe factory, which is likely to rcsull in increased cfi\ucn\ andlcr

result m violation of the standards laxdom bhe Board shall be rcponcd lo rho Environmental Engineer.

PunjabPollution Control Board of conc¢med- cgicrnlOllie: irumcdiawly failing which any slvrpnge and

upset condrrions that come xo the norfceoftheBoardlits oMoers. will be deemed to be intentions vroluion

of 11'1¢ condrrions ofconsent.

. . ` "K rThe industry shall fur lhc purpose of rncasurrng a ordrng thequmlily ofwater consumed und cMucnl

discharged, :My mclers ofsuch standards andal such places

Punjab ollulion Control Board of the concemcd Rcgronal Once.

Ihmz ac llechon system and amanhole upslmm
e industry shall provide lenninllManTo

of final oullex (s) out of the premises ofIke industry for nicasurcmem ofHowand forekingsamples.

as approved by the Environmental Engineer,

The industry shall maintain necofd negnrding the operation of eMuent treatment plant i.e. record ofquantity

of' chemicals and energy utilized for Uextment and sludge generated from treatment so as \o satisfy the
Board regarding regular and proper operation of pollution control equipment,

The industry shallprovide onlinemonitoring equipmentighis for the pafamelers as decided by concerned

Regional Ollice with the effluent lrhunent plant/sir pollution control devices installed, ifapplicable.

The pollutioncontrol devices slllll be interlocked with themanufacturing processof the industry.

The authorized outlet md modeofdilponl shall not be changed without the prior written permissionofthe

Fl
due of iésuluce an

the dl e of expiration of lhls consent. Me

1nufnduring:n-.(s) so u lo change the quality and/or

Board.

The industry shill comply with the conditions imp's

clearance gnmcd to in is required under EIA noulicalion daledl4/9/06, if applicable.

The industry shall olmiumdsubmit Insurance coveras required under the Public Liability Insurance Act,

1991.

The industry shall not useany unnulliorizcd out-lel(s) for discharging effluents [mm its premises. All

unnuihorized ouilels, it any, shall be connected to the authorized ourlei within one month from the daleof

min: of iliis consent. M .

ed by the SEIAAI MOEF in the environmental

'Dru u cuvnpulergulauwdJawunul/ral OCAIMS byPP(IB'

BulladvKr Tuisk& KnuwwrAnaclunon.Buhudurl¢ Roodbudhnnnn €asl.l.al!Ma»»u l1l,l4l00§
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23.

24.

is.

26.

27.

28.

29.

30.

The industry Shall make ncccasy arrangements for the monitoring of cfhuent bein 5'

8 Ischarw5,
indusuy and :hail monitor its c

uenlxt-

rn.0)

(ii)

(iii)

Once inYear forSmallScale industries.

Four in a Year forLarge/Medium Scale lndtstries.

The industry will submitmonthly heading/ data ofthe separate energy meterinstalled forrunning

ofeffluent treatment planVre~cireulation system to the concerned Regional Office of the Board

by the Sth of the following month.

The industry shall provide electromagnetic flow meters at the sourceofwater supply, at inlet/outlet of

effluent treatment plantwithin one month and shall maintain the record of the daily reading and submit the

same to the concerned Regional Officeby theSthof the followingmonth,

The Board reserves the right to revoke this consent at any timein case the industryis found violating anyof

the conditionsofthis consent and/or the provisions ofWater (Prevention 8a Control of Pollution) Aol, 1974

is amended from lime to time.

The issuanceof this consent docs not convey any property right in either realor personalproperty, ormy

exclusive privileges, nor does it authorize
any injury to private property or Bely invasion o personal rights,

nor any infringement ofCentral, Stale or LocalLawsor Regulations.

The consent does not authorize or approve the construction of any physical strictures or facilities for

undertaking of any work inmy natural watercourse,

Nothing in this unsent shall be deemedto neither precludethe institutionofany legal action nor relieve the

applicant from any responsibilities, liabilitiesor penalty to which the applicant is or may be subjected

under this or any other Act.

The industry shall make necessary and adequate arrangements to hold backthe effluent in caseoffailureof

septictank.

The diversion or bye passofanydischygefrom facility uMizedgie applicant to maintain compliance

with the terms and conditionsofthis egn=en\i,pmhit iea*e1e¢pt.

ran* 4 I 9

(i) Where unavoidable to prevent loaaoflife or some property damageor

(ii) Where excessive stormdrainage or mn offwould damage facilities necessary for compliance

with terms and conditionsof this consent. The applicant shall immediately notify the consent

issuing authorityjnwriting ofeacltsuch diversion or bye-pass. .,.

\

l

xx.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

. al" '°- . Ur" *°'~m .Themdtxsuy shall ensure thatnowalerpollute pmblém is created in the nreadue to dtseharge efefllwenu

from its industrial premises. .

I \

The industry shall comply with the code ofpc\ic by the Government/ Board for the typeof
industries when the siting guidelines(codeoltpmctice.have.bcen notified.

Solids, sludge, Eller backwash or other. pollutant removed from or resulting from treatment orcontrol of

wutewaters :hall be disposed offin such a manner to prevent any pollutants from much materials from

entering into natural waler. A
I

The industry shall re-circulate the entire cooliilg cr and shall also re-circulate/reuse lo the maximum
extent the treated effluent in processes

The
.industry shall make necessary and adequate arrangements to hold back the efllueut in elseoffailureof

me-circulation system/effluent treatment plant.

The industry shallmake properdisposal oftheetlluent soII to ensurethat no stagnation occurs insideand

outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainageor nm 003 would damage facilities necessary for compliance with

terms and conditions ofthi! consent, the applicant shall immediately notify the consent issuing authority in
writingofeachsuch diversionarbyvpass.

The industry shallsubmit adetailed planslwwin tliaeinthe distribution systemforconveyingwaste-water

for application on land for irrigation alongwith e crop pattern for the year.

The industry shall ensure the! the etlluentdischarged hy it is toxicity free.

The industry shall not irrigate the vegetablecropswith thetreated eflluentawhich areused/consumed as

nw.

Drains causing oil Ag'==*== contamination shallwill be segregated. Oil do grease up shallbe provided 10

recoveroil Je grease rom the effluent.

'TMSbgmgyurpnnnWJncunalljiunOCMISbPKT

lduivKG run*x»um4~:wmv. u-u~au»»l IMJAMBIInuaooc

Fq¢4

157



Aylwgxu/u -

. . . . . . oh conccrlwd
dusky shall establish suMclenl number of pnezomelcr well: in consullauon with e , I

no the lmlusu"
The IN

. Office. of the Board to moor the m act n theGround Wllerouanu due l. | p o .R¢glonul . . mo . Z. namedR¢glonl
\-lions, and the monnonngmu besummed lo the Envuonmenul Engineer of co

2','}¥- by the Sth ofevery month.
the uan\\fY

. hall that in Induction ca :airy a lilyofmde cfllueul do not exvevd Of of leThe mduslry s ensure P P nU!" .
1 the riot p¢rm1ss1or\'N

mentioned in the consent and shlll not carry out my expansion wlhou P

Board.

8_ SPECIAL CONDITIONS

4-s»=-~

UNJAB
I

Ill

II II

III
-n¢

*-Ur

--t

a' 5

~\1vi

'Thin U¢uvlpuu»rgenmlcdJovunenl/rm 0(IM,4I3'by PPCH"

Bnhaahr Ke Terai: &KnuwarAsia¢valhn,Balradurk¢ Road.LudAiauu EaJI.Ludlllana lu,14 lD08
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v;

. . the A rnisal CommMc¢of
nom of the mann! ° PP

1,lheSPV shall oomgly with :II the terms and condl

MoEF&CCheld on I -03-2016.

, . . . . . M by the Ministry ofEnvironmenl, Form; ¢

2. The SFV shell comply will\ the conditions/xlipulalwlli
lmp0 I Ieannee vide no. 10-119/201 I-IA-lll

Climnlc Change (MoEF&CC) which gunning the Environment! c

dated 08.122014 for the projocl.

. , . . . ed b MoEF&CC1Centra1 govcmment/Slate
3. The SPV shall comply with the slipulnliondcondilions lmpos y.

GovcmmenVPlDBwhile Xrvnlins the financial assistance for the p"°J¢¢1.

is 'nospy 2020 issued by the Board for utilization of, shall complywith theemuaden no. 39 dated 16-01 - I

funds for oonsuuetion offsET?.

5. The SPV shall comply with all the discharge parameters prescribed by 1h°8°3!d from *'f"§,'g"'"°0q5 pH

@6.5-8.5, non @< nomg, COD @< so mm. res @< lo mg/I. Chromium@ Nll, Sulp3l B no
mill, Tos 32100ppm, Oll a grease@ nil, Phenolic Compound @ Nrl, SAR@7, RSC @ m '

Bio-Assay 90%survival of fish Eller 96 howsof 100%etllucnt

6 The SPV shall ensure that themember industrial comply with the inlet standards as andwhen ptescnbed

by the Board/CPCB/MoEF.

3 The SFV shall ensure that the SCADA system ofits flow meter is fully operational and grvc output ofall

data at all the time. The SPV shall asmthat the SCADA system ofCETP aswell as its all member units

nlwlys suy connected and linked ed to end i.e. from the industries to the inlet of the CETP and further

leading to outlet ofthe CETP,

in. The SPV shall submit delatled report on weekly basis regarding quantity of eflluent neceivcd from each

member units. total quantity of eflluent at the rnlcl ofthe CETP and lowquantity ofeflluenl dtxharged

through :mil to concerned Zonal 0lTienodRegjonll ORE"

9 The SPV shall immediately rnfomt any brealrdoyvn h lull in the EMFs/SCADA system

telephonically aswell as through emailto the Board.

10 The SPV shall ensure that CCTV cameras/ Online Continuous Elllumt Monrtonng System (OCEMS)

installed at the CETP are operational endeonneetedwithtbuewerIt all the timesmd will provide tlcsined

link lo the conccmeel Zonal Ollicc and Regional Ofllcc. |'

II, The SPV shall ensure. the! all themember unit§comply.with directions u!£33-Aof the Water (Prevention

& Control of Pollution) ACL 1974 issued Io :Hem for-Iepl binding framework between the SPV md

member units, mr L .

iz. The SPV shall ensure strict compliancelo lhc decisionstaken during the meeting held under the

Chairmanship ofworthy Chairman of the Board on 01-09»2020 w.r:f use oftreatcd effluent.

11. The st-v shall CDIUN that the SPV swell I! th be complywilll all the guideline: for
openuon and maintenance of

14. The SPV shall ensure compliance to all the es issued by the Board from time to time.

is. The SPV shall ensure that themanber units are not allowed lo discharge the effluent exceeding the

consented discharge allowed to them by the Board.

16. The SPV shall ensure that only single outlet is piwided by themanher units for discharging both the

treated trade eflluem as well as domestic sewage into CETP.

17. The SPV shall ensure that no newunit is lllowed lo connect to TMCET? or existing unit is allowed to

_

' u

increase the discharge quamily leading to CETPwithout ahuining prior permissionof the Board.

"n

al

q

is, The SPV lo obtain III regulatory permission from the various departments required for operation of the

project al their own level. Punjab Pollution Control Board will not be responsible, in case such permissions

would not be obtained and the entire responsibilitywill lies with die project proponents/SPV constituted for

this purpose.

19, The SPV shall get the pcrforrnanoe study ofthe CETP conducted from the Board/NABL ipptovedbb

on monthly basis

Io. The SPV shall enxune propermaintenance ofthe dedicated newer Iino from industries to the inlet of the

CETP and further from outlet of the CE1IP tothe find disposal.

21. The SPV shall complywith all the terms and guidelines ofthe Centrally Sponsored Scheme ofthe

'ThxII uuqpuagnnvurdJammu/Panoccur, PPCI'

laiaahr KG Yunlr 6 KnllwnrAuadllWmllknllrlr kud,LuJiu-Eulluhnlu lu./HIM

. Pap-6

l

159



ministry ofEnvimqmcm p

. ' °'¢'¢a clam,

*2. The spy 'Merton . fvfahecen
negulaxory cleamzcq,m°"Whnano mu up .

lrrunedlaxely_ y "°°'°°'"Plilnc¢;;°;;1 Ip"n°0u&doasoflhe causal no up=m¢ .no amber
"'°'"l'°' Ills -Han be Informed to up Baud byup sri

1

Ahn¢l¢m_E

wunuro

(Sandeep Ball)

Sr Environmental Engineer

Fur4-adn#

at

(Punjab PollutionControl Board)

PUNJAB

ul \II

| II
ill

...,.
4

I

** .

°"*~w1.I"

NW El

'we'

'Ilu ix vupuoguloululixv-ulhuwOCMM5byPP€l§'
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PUNJABPOLLUTION CONTROLBOARD
ZonalOffice-ll, E-648-B nu

' 1"1"'cruOunce, pune-s. runs Point. Ludhiana-
w¢-1"*

ounce Dispatch No :

1'¢!"'"4tSn¢¢aPost
IndustryRegistration ID: Rl4LDH2737982

Date:

ApplicationNo : IiJ125:1

To,

Subject:

RltneeshGupta

Bl :dur Ke Road

Ludhlana,Pun]ab-141008

visions

2020 nnled under the pro

Renewal of :annul no. Cl0WNIII¢d/LDHJ/1020/lllv460lJ dated 10.09. 2

ofthe Water(Prevention& ConedofPvllulou)An.mu

-on

1.Pankulan ofConsent toOperate underWant An, 1974 grinned to the larry

Consent to Operate C¢f¢lllm! Nm,

hlnm/M71/Is1/1553
'rr/lLI'.n1.-».

Fx
al' [mae .

1

,.,,\,".awrln1-nr-IH

1

.

-.
Iht fer I

so r
31 I 77

Q .

to Tof I

I

PreviousCTO No. 6: Validity :
I

crowVari¢dl.DHJ/20l(1'I1846013

m 020 Tu:JI/03/2021

¢~'*u`

-

z. Pmkulm ofmln Industry -d in..

A
I.

I xlznllonoftheApplicant

| rrecfar)
,Q I

\

Address of Industrial premlsel

w

. .7:
1 I I F

null? r G' . .

Bahaaiv Ke rmilf&KnanwrarAssovlflflvm

Hahadurh' #Mil I ..
i r,L.udUIlanaIn /0008

1 to lm nnentolthclndus

1
lljll

I of lndusa

R

I I \and"llf\\.

i J r urn/fnvalmtnlplan.

NL.
Scale of the lndunry

re Dlsldu

I c

Iii

/

'huuauuupnelagmnunaddocuunul/:mu0CML\6byl'PCI'

IaluérKu Tnllllzd KnnlrAua¢lala».Ba!ad»rl¢ Iiaaihdiniu E4aI.LIllllaruln/,l4100a
Panel
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ofCETP 15 MLD.& Control ofPolluuon) AA, 1974 for the opaalion
Thus iswah referee toun

request mldc by up spy few Iuwwll ofcathwl gratedby the Board under the Water (Prevention

the validity °f¢onscnt xo
tedtosw for the Iion ofCETP l5 MLDvidcno. .CT0"'Nlfiud/LDll3/202gTn5T6gmn in 31.03.202l) undo the Water (Prevcuuon & control of

13 we 10.09.2020 (33%Pollution)AA, 1974 is herb 1
Y Renewed upto 31.03.2022, with asmentioned thencinmd lddniondC011d1lmm ll\lt:- ' theMme conditions

I ltshallc¢mplm,iu"p.md",°n/. .

DPIL I wnmnvemanmiuCE7'P.witl\inouemnnthscaslolchicvetheelllucntstnndudnspq

2. SPV ;h;ll
out :mdy in two f .

same may be"rel3lnted in the nth¢r° tis unitsa demo for induction in the TDSponmdcr at the outlet ofCETP, so that the

All other contents shall lvlnlin USE units. study IlwldAlso be completed, within one month.
me toMuIf dl remain lppeuded with the original column! issued to SPV foropenuon °fCETP is mu)W.,KIT
r (Plvwnuon & Control ofPollution) Act. 19 4.

PUNJAB

I1l10*'l11l1

(Gurxharan DmGnrg)

Envlronmennl Engineer

Far ¢!Mbehalf

°/

(PunjabPollution Control Board)

Endst. No.: Daledz

A copyofthe above is fonwtied to the followingforinformation and niseellryaaiaz please:

711c Environmental Engineer. Punjib Pollution Control BEET Regiqnnl Office-IIl.*Ludhianl, He is nequesled lo ensure the

compliance of the conditions of consent granted undegthe Water (P on & Control ofPollution) Act. 1974. He is also

requested IO visit SPV, cmy out effluent sampling component wiseE the mow recommendations.

decisionof personal hearing held on 26,082021 herOihun 8'f already conveyed vide Uris office letter no. 6555-

57 dated 22.09102 I

|Y/

thereafter as per

wlaxzml

(Gunhnnn Dux Gary)

Envlronmental Engineer

Far Q onwav

of

(Punjab PollutionControl Board)

'DrUu cunyzinagclmuudbrunnujunuOCMM$by PPC!"

annual: KG funkAKumuuvnnurlammlakadiwk kaadMdhlauuEul.LudUam I|I IJI008
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